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10. The Madras Tstnles (Abolition and Conversion inlo Ryotwarl) Ameud-
ment Act, 1950 (Madras Act [ of 1050).

11, The Uttar Pradesh Zamindari Abolition and Land Reforing Act, 1950
{Uttar P’radesh Act I of 19531).77

STATEMENT O OTWECTS AND REASONS

During the loast fiftcen monthe of the working of the Constitution, certain
difficultics have been brought to light by judieinl deeisions and pronounce-
ments specially in regard to the chapter on fundamental rights, The
citizen's right to {reedom of speech and cxpression guarsnteed by article
19(1)(a) has been held by some courts tn be so comprohensive us not to
render a person culpable even if he advocates murder and other erimes of
violence. In other countries with written constitutions, freedom of speech
and of the press is not regarded as debarring the State from punishing or
preventing abuse of this frecdom. The citizen’s right o practire any pro-
fegsion or to earry on any occupation, trade or business conferred by article
19(1)(g) in Pﬂlb]E(‘f to rensonable restrictions which the laws of the State
roay impose “‘in the interests of the goneral public”’. While the words
cited nre comprehensive cnough to cover any schemo of mnationalisation
which the Stale mav undertake, it is desirable to place the matter beyond
doubt bv a clm'lﬁcator_v addition to article 19(8). Anothor article in regard
to whicn manticipated difficulties have arisen is article 81. The validity
of agrarian reform measures passod by tho State Legislatures in the last
three vears has, in apite of the provigions of clauses (4) and (6) of article
31, forrmed the subject-mntter of dilatery litigntion, ns w result of which
the ‘mplamentation of these important measurves, affecting large numbers
of people, hag been held up,

The main objects of this Bill are, accordingly, to nmend article 19 for
the purposes indicated above and to insert pI’OViF%iODH fully securing the
constitutional validity of zamindari abolition laws in genernl und certain
specitied Htule Acts in particular. The opportunity has been taken to
propose a few minor amendments to other arliclos in order to remove
difficulties that may ariec.

Tt is lnid down in article 46 as u dircetive principle of State policy that
the State should promote with speeial eare the educational and economin
interests of the weaker scetions of the peop]e and proleet them from social
injustice. Tn order that any special provision thnt the State may make for
the edueational, economic or soecinl advancement of any backward class of
citizens may not be ehallenged on the gronnd of bheing discriminetory, it is
propcred that article 15(8) ‘should he Huitﬂbly amplified. Certai» amend-
ments in respect of articles dealing with the convening and proroguing of the
sesalone of Parlinment have been found necessnry and are also incorporated

in this Bill. 8o also a few minor amendments in respect of articles 841,
HZ, 872 and 376.

JAWAHARLAL NEHRU.
New DrarLnr;

The 10th May, 1951.



